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IN THE CENTRAL AGATHIISTRATIVE TIIBHNAL JAL AR B2MOH, JAIFJIR,
Date of order 12,9.94
1. OA. 170/94

ramlesh fumanr 5 Others

s Applicants
V/s
Union of India ¢ Qthers : Respondznts
Mr., R,H, Mathur : Counsel for ths applicants
Mr, P.V, Calla :  Counsel for the privat: raspondents
Mr, Manish Bhandari S Counsel for ths Sovt, respbndents.

2. OA 198/94

Ashok [umar Badsar o Others; Agplicants

V/s
Union of India 2o Ctheys : Respondents
e Mr, R,M, Mathur ¢ Counszel for the applicants
Mr. Manish Bhandari ¢ Counsz) for the Sovt, reszpondants,
3, 0A 247/94
Mr, Rama Mand & Qthers : Applicants
' V/s |
Union of India & Others : Ragpondents
Mr, R,N, Mathur : Counzzl for the agpplicents,
Mr.[P.V. Calla : Counsz2l for the private rmgpunJenta.
Mr. Manish Bhandari : Counsz) for the Govi, respondents.
CORAM
L

Horn'ble Mr, Guudl Krishina, Member (Judicial)

Hont'hhle Mr, ©,P, Sharmna, Member (Administrative)

PER HN'BLE f\/\f{ -C‘.L‘J. uAiA"‘u\’ir\ MEMEZR (ADI“lIf\]-mTp T.[VB)
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Th2s2 thres applications involwve cownar gqueztions of facts

and law and are, therefore, diswosed of by this common ordsr,

)

2, In OA no, 170/94 thers are 14 applicants, in QA no, 193/94
thare are 5 applicants and in QA no, 247/33 there are % applicants,
Thus altogether there arxe 25 applicants in thesz thrze applications,

All thsse applicants had applied for the posts 9f Ticket Collzciors
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uitmant Boavd, Ajmzr, in rzsponse to alvertise-

ment po, 3/91 (Armexurs A-2), Thay weca declarsd suscessful in the

recruitment, Therza

Training School, Ud

fter they warz deputed for training to the Zonal

aipur, Aftzr this trsining was complet2, the

General Manager, Westemn Railway, addressed letfers (Amexure A-d)

datsd 14,7, 04 to the Divizional Railway Managjers, Ratlam, Ajmer

and Jaipur, forwarii

nig therewith names of candidates to he absorbed

as Tickst Collactors in thess Divisions, scalz R, #9150 (RF).
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The applicants in these thlww applications are amongst thosaz

(¢

succaessful candidat

absorptions as Tick

of the fact that thsse candidatzs were made availabla for appoint-

ment/absorption in

ntad/

'_h

bsarbed
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Loz whose namnes were forwaided for appointwmeant/

~

at Collzctons in the Jaipur Division, In soite

'J

rzspondants want to deny tham appointment/absorption in Jaipur

Divizion on the ground, amongst others, thsat cartain employz2es of

.Jaipur Division who hsvz since heen rendered surplus axe proposed

to be ahsorhed against wvacancies of Ti:ke Sollectors in Jaipur

Division, Th2 further caze of th2 applicants is that Zertain

~

appointmants to the posts of Tickst Collectors are h2ing made on

.

compassionate grounds, thereby raducing the number of vacancisas

available agzinst

abaorned in Jaipur

respondznts may be o

ehich the agpplicant:z arxe antitlzd to be &prWﬁ*ﬁd/

Division, They have, thersiore, nrayazd that the

-

dirsched to give asppointment to the applicants/

absorh them in Jaigur Divizion against the posts of Ticlhat

Collectors,
2. The raspondants in their r20ly have statad that merzly by

virtue of their selection/recruitment, the candidatas have not

acquired any right t

Railways, much les:

according to them,

in the Jaipur Divizsion

Lo he du;uﬂlntc'\/‘.ib,ul}.uwl to posts undesr tha

IS

be appointad in the Jaipur Division, Furthar
the spplicants havs also given undertabings

thay may De appointad/sbsorbzd in any of the

an
Jestam Railways, Farthear, accocding to the

zaszm for not absahing/appointing the applicants

iz thabt a Large number of persons working
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against Group 'CY posts in the Diviszion have heen rendersd surplus

+ ¢ . . -~ ] - - -
on the acceunt of akolition of ‘Loco 3heds, as & resalt of guage

convarsizn, Thess g2rsons have a prior right to ha absorbad againg

the vacancies arising in Group 'QF posts in Jaipar Ddvision,
4, In two of the agplications, namely, 17¢/94 and 247/%4,

certain pzrsons who have b

( (4]
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i rend2rsd surplus on the abolition of |

posts of THC have heen impleaded as privabs respondents, It has been
stated on their hehalf that the applicantz have not accuirsd any

to be appointad/absorbed in the Jaipor Divisicn merely on
account, of theiv recruilbwert, Furthzr the persoans who have bean
rendazed zorplus within the Division have 3 prior right to he

appointed to Group 'CY oposts within the Di

5. We hwm hzand the laarmed counsel for the parties and have

goneg thiough the reoords,

ice haz to be vepdezed to all
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the concemed partisz, The persoms whio have been rendezred surplus
within the Divisior Jo have a right to be considered for absorption
within the Division in suitabls Group Y32f posts ifltheré ars
vacancies availabl2 or arz liksly to ariz: in the near future and
the posts of Ticket Collzctors would alsc bs availabls to them for
their absorptio, As far as the apolicants are concamed, they have
been recruiteld by the Bﬁlley Recruitmeznt Boamd aftzr being put
through the process of writien 2xamination and interviews and they
have also undergme tesining at thz Zonal Training School, Udsipur,
Renardlass of whether thay have acquired a right £o be appointed

to the posts of Ticket Collzctors in the Railways as such in Jaipur

nam2s wers forwarded to DR, Jzipnr Division for appointment/
absorption in the Jaipur Divizion, it i3 logical for them to 2zpect

that they would be appointed/absorbed within the Division,

7. We hal diracted thz l2amed counsel for th2 Govemnent
respondents to ascertain the position of vacancies of Tichel

e edf=
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parsons webh the Jalpur Division who have been rendarsd surplus,
and zls0o to ascertain the position of vacancies of Tiékat Coll=actors
availablz in the naighbouring Divisions of o .- Westem Railway and
alzo all othar Divisims of'\est~rn tailway, The lzamed counsal

for the Government respondents has not besn able to ascertain the

avact number of wacancias

Q

vailable for appointment/absorption of
the applicants in Jaipur Division or in the other Divisions, Hywaver,
h2 has stated that the Governmsent respomdents shall make all =fforts

to sbsorh az many of the

[+

prlicants as posszible within the Jaipur

l 7
g
I

Division ant the reszt of them at the earliest in the neighbouring
and othzr Divisions of th: Weztem Railway, Thieze to four of the

aprlicants have since expres:z2d their willingness to be apgointed/

us

absorbad in the Bombay Oivizion for the present and they cm be
offerad appointments in the Bombay Division at this sﬁage. S0
the imwediste action of the Govarnment raspondants wonld be to
offer appointments to tha applicants as Ticket Collestors esither

or the

U

in Jaipur Division or in the neighhbouring or obhar Division:

\H,

availaklz
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Waztern Railway, for the preseont, whersver yasancis r
and the offers of apoointment would be madz in the oplar of their
merit positicn in the selact panel, the senior persons being
offerad sprointmentz in the Jaiour Division, in the neighbouring
Divisions and the other Divisions in that orxder, Gnoz all the ‘

applicants hava kean given appointments/ are absorbed in the mannar

&+
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mentioned above, z rzzpondents shall male 2fforts to bring all
those back to the Jaipur Division, who have niot bzen appointad in

the Jaipur Division, as and when vacamcies arise in the Jaipur

-

Division, Thereby, accopding to the lzamed counsel for the Govem-
ment respondents, =11 the aprlicants would be offersd aprointwsnts
immediately és Ticket Collzctors withou®t displacing the persons

rendered surolas in the  Jaipur Division,

8. We have considered the matter carefully,t Inm the cirx cumstances

U!

of the present caze, we direct ths Govemmesnt respondents th

L

=t they

shall in the first instance, offzr appointwantz to the persons

initially nominated forvr appointments ss Ticket Collectors in the
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Jaipar Division in ths opder of their seniority to the exteant
vasancises are at presant availabl:s after considering cases of

persons rendzrad surplus, Thosz who cannot he absoibad in the

i

Jaipur SQivision for the measons givean by the government res pondants
may ke offeézggpointmants in the neighbouring Divisims of Jainur
in the Western Railway and may :lso be offered appointments in
othsr Divisions of the West:m Rsilway in the order of their ssnio-
rity in the merit 1ist, Those of the applicants wha hav? now
pxpr2sszd their willingness to be appoin ed/absorbad in thie Bombay

Divizion may be a;on1nt>d/ absorbad therein st presanbt, A soon a3
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of the applicants vho sre lean to comz bacl to the Jsipur Division
may be hroaght hack to Jzipur Divisioen in thz opder of their szenior-

ity, We mabke it clzar that the persons brought bacl to the Jaipur
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corance With dirsctions given abovez shall not losa

oasition, The directicns

zeniority as per their original merit o
given in this parsgreph shall he applicable o all the persas

whose names wer:z forwarded for apy 1ntm@nt/dbs)rwtlnn as Ticket
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Callzotors in the Jaipur Divisji
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r2gardlzss of whether they have
filed applicetions before the Tribunal or not, This iz intended

to ensure thac ra injustice is done to pe swns who may otherwis

{g

b2 szniov to the applicants asz per thelir merit position, W expect

i

that thz rzzpandents
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all appoint/ahsoach thase person: in accordancs

Y

h

with the zbhaove dir?&t¢WL.WJﬁﬁﬁHt any andue delay, as they have bean
awaiving appointments for over s yesr naw, W make it clear that

the right »f the privsets respondants otherwize 2ligible for &l

W

posts of Ticket Collactors zhall not be arfected,

9. The OAs are diszpozed of a3 above, with no order
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(0,7 (GOPAL TRISHWA)

MEMB :R(A) MEMBZR( J)




